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Committee on Private Members' 
Bills and Resolutions presented. to 
the House on the 4th March, 1959." 

Mr. Deputy-Speaker: The quection 
iE: 

• "That this House agrees with 
the Thirty-sixth Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 4th March, 1959." 

The motion was adopted. 

Mr. Deputy-Speaker: Bills to be 
Introduced. 

Shrl Hem Raj. Absent. 

Shri Ram Shankar La!. .. Ab!lent. 

Shri Arjun Singh Bahaduria. 

14.30 hrl. 

HYDROGENATION OF OILS 
(OFFENCES) BILL· 
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The MIDIster 01 Law <Shrl A. ... 
Sen): Sir, I have a point ot order in 
re,ard to this. &I you know, it • 
not the practice ot the Government ... 

Mr. Depat7-Speaker: May I PUt it 
ftm? 

The question ia: 

"That leave be I1"8Jlted to in-
troduce a Bill to provide tor pre-
vention of HydrogenatiOD of 0iIa 
in India and for matter. con-
nected thermth." 

Sbri A. It. Sen: That is not the one. 
The hon. Member has moved for fc!8ve 
to introduce a Bill to consolidate and 
amend the law relating to Co-opera-
tive Societies. He did not move for 
leave to introduce the Hydrogenation 
of of Oil Bill. 

Mr. Deputy-Speaker: He is not 
moving for leave for that Bill? 

Shrl Arjaa Singh Bbadaurla: I anI 
movin, tor leave to introduce the 
!lecond Bill too. 

Mr. Depa.ty-Speaker: First on the 
Order Paper is the Bill that I have 
mentioned ancf- it has preference. 

Ili\' '11{~ ~hqf: \rotlffi 
~, 1{ 'Sffi'ITCf <ti'fflT ~ fit; ~ if ~ 
~~~Ulti~~~ 
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Mr. Deputy-Speaker: The querstion 
is: 

"That leave be granted to m-
traduce a Bill to provi:ie for pre-
vention ot Hydrogenation ot Oils 
in India and tor matters con-
nected therewith." 

The motion was adopted. 

Sbrl ArJua SiDa"h Bbadaurla: 
introduce the Bill. 

l • .sz bn. 

CO-OPERATIVE SOCIETIES BILL 
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Hr. Deputy-Speaker: The qu~on 
is: 

"That leave be granted to in-
troduce a Bill to consolidate and 
amend the law relating to Co-
operative Societies." 

The Minister of Law (Sbri A. K. 
Sen): I raise a point of order. 

If you will good enough to look 
to the Seventh Schedule, item 32, you 
will find that the law relating to co-
operation and co-operative societies 
falls exclusively within the State 
jurisdiction. Previous to 1919, we 
had two Acts of the Central Legts-
lature. After 1919 co-.peration and 
eo-operative societies became a trans-
ferred subject. Under the Govern-
ment of India Act, 1935, it became a 
provincial subject and under the 
Constitution, it is a State subject. So, 
I do not know how the Parliament can 
really entertain this Bill at all. 
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Mr. DeputJ-8peaker: Has the bon. 

Law Minister anything to say about 
Union Territories? 

8bri A. IL SeD: Yes, It may be 
applicable only to the Union Territor-
ies, Then, this Bill has to be ebanl-
ed. As it is, it cannot be introduced. 
It says that it extends to the whole 
of the State of India. 

Mr. DepatJ-lpeaker: The hoD. 
Member can argue that duriq the 
diKussion or after the introduction of 
the Bill perhaps that amendment 
milht be made. 
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Shrl A. K.. Sen: It is for you to givl' 
a ruling. 

Mr. Deputy-Speaker: I am not gJving 
a ruling. 

Shrl A. K. Sen: We are really here 
to assist the hon. Member. As hon. 
Members know, there is a National 
Development Council resolution 
which saYfi that the law relating to 
cooperation and cooperative societiw 
should be made simpler. That is a 
different matter. It may be that all. 
the States may have to legislate 
simultaneously after the agreement is 
arrived at amongst the States. 

The reason as to why the Act of 
1912 is still in operation is article 
372 which continues all Acts in 
operation at the commencement of 
the Com,titution even though some of 
them may fall within the jurisdicthm 
either of the Central Legislature or of 
the State Legislatures, as the case 
may be. But that does not mean that 
it becomes .a Central subject. It is 
true that only with regard to the 
Union Territories it is permissible for 
Paliament to legislate. But I pre-
Bume that it is not the intention of 
the hon. Mover to confine biG Bill 
only to the Union Territories. In 
fact, the objects proclaim otherwise. 

It is a question of competence, 
whether as it is you can introduce it 
here. Unless you amend it, I think 
you cannot even give leave for in-
troduction of this Bill, because as it is, 
it is beyond the competence of the 
Parliament. That is the point. It 
the hon. Member wants to brine a 
Bill Which is applicable only to 
Union TerritorlN, certainly he can 
do so. That will be a difrerent Bill 
altogether. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to in· 
troduce a Bill to consolidate and 

amend' the law relating to ~ 
operatiVe Societies." 

The motion was nepatived: 

14.88 brs. 

BANKING COMPANIES (AMENI)I. 
MENT) BILL· 

Shri Bam KrIsbaD Gupta. (Maben-
dergarh): Sir, I beg to move for leave-
to introduce a Bill further to amend 
the Banking Companies Act, 1949. 

Mr. Deputy-Speaker: The questioB 
is: 

"That le~ve be granted to in-
troduce a Bill further to amend. 
the Banking Companies Act, 

1949." 

The motion was adopted. 

Shrl Ram Krishan Gupta: Sh-, r 
introduce the Bill. 

BANK OF PATIALA MERGER BILL· 

Shrl Ram Krlshan Gupta (Mahen-
dergarh): Sir, I beg to move for leave 
to introduce a Bill to merge the 
Bank of Patiala wilth the State Bank 
of India. 

Mr. Deputy-Speaker: Is there not 
a Bill already? Perhaps there is 
one. 

All Bon. MemlH!r: There is a great 
difference. 

Mr. Deputy-Speaker: The queetton 
is: 

''That leave be granted to In-
troduce a Bill to merge the 
Bank of Patiala with the State 
Bank of India" 

The motion was adopted. 
Shri Bam I[rIsbua Gapta! Sir, I fa,. 

troduce the Btl. 

·Publlshed in the o.zette of India Extraocdi.na.ry Part n--8ec:ticm I. 
dated 8th March, 1959. 




